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ORDERS OF THE TRIBUNAL

NOTES OF THE REGISTRY
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Heard the Advocate for the applicant Shri R.B. Mohapatra and

L. DL 1\ {: T . - 1 > 1 - ]‘1
Nt & \ v { S { J a1 ort
Daaddoa.ata. il ,-hl d, ud. Govi. Counsel J.pp.:d.l g .{\11 ulc 4\&11‘r vays.. the

‘l'J’)Ll\.(hll who caiiic OVer o lva_‘hhu \.MJL)LIMHH\.’HL w.e.l. 5.3.1981 has
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prayed 1o aiiic-ddic ius regiarization w.ed 1.4.1973 basing on the

nstructions issued under order  dt.26.4.1989 by the Chief Engineer
Construction. South Kastern Ratlwavs. Garden Reach. Caleutta in the
light of the order passed by this Tribunal in O.A. No.494/94. Today.
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in course of hearing the Advocate for the applicant has

us  Annexure -A7 dt.13.8.2001 (issued from the Office of the
CPO/GRCO) contents of which read as under: -
* Sub: Regularisation of services of Railway emplovees
w.e.l. 1.4.1973 agamst PCR Post:

Ot late the Ratlway Admimstration has been
tacing a huge nuimber of Court Cases arising out
of praver for t.colaing the henetit of regularization
of services of raiiway emplovees who were on the
roll of Construction Unit and who had completed

e

three vears of continuous service. They are
mainly aggrieved by the fact that many junior
emplovees have got the same benetit by virtue of'g
the verdict delivered by the Hon'ble CAT/CAL in
Uic voiaict aciiveica l)y uiv 11uUll IC LA i

earlier cases. L3

As  desired by CPO. a Committee
Pomnriqx'no Dv. CPO (HQyGRC & Sr. DPOY/
KGP has been constituted which will go through
the pending court cases of similarly situated and
circumstanced in nature and indicate suitabl#
course of action, )
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You are  thercfore.  requesicd  to
locate/identifv such cases and inform the said
commitice so constituted for the purpose 1o
appropriate action accordingly.”

By placing the atoresaid circular of the S.E. Railwavs, the
applicant prays for a direction to Respondents to consider his

the aforestated circular of
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In the aforesaid premises. without entering mto the merits of the

case. we digpose ofthis Q. A. with a direction to Respondents to place
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the orievances of the annlicant before the Committee set up in
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The O.A. 1s disposed of accordingly. No Costs.
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